
T f t g H o tfo TgTo-33«W99 R F n n NO. D. L.-33QM/99 

<£he Gazette of 3tidia 
EXTRAORDINARY 

5nnr 11—^s 3—^-"9"^ (i) 

PART II—Section 3—Sub-section (i) 

PUBLISHED BY AUTHORITY T3 731) "" ^f%^ft , ' !p3rr ,^WT27, 2015/af!WTDr6f 1937 

N o . 7 3 1 ) NEW DELHI, FRIDAY. NOVEMBER 27, HI15/ACRAHAVANA ft. 1W7 

<HR(ftT ̂ -TOT llftWl) 

*ff%"=ft, 27T^r*:, 2015 

WT.TT,R 906(a0.—HTTcftTT ̂ T - T ^ *rf£mw arRrf^m. 2010 (2010 TT 31) *r a m 35 * VJ 

am (2) % w {*) * *T*r Tfer ^-srm (1) sfrr srrcr 19 SPT TR^T a M ** WRT w r̂ |TT, ^ro^t-gft-

(1) T* ftf^nff ^r ?fBn<T TUT •STTT^ ijpr-wr inf fc^( t [^<r*^W7}t¥^m.20l5t i 

(2) IT*u*ifl H-JIM^ if 3TprSPPTCFT#HiOa %sr̂ rrijffii 

2. *rft*TPTnt— 

(1) fT t>f^nft £fT ^ <i=r ft: nrtf if apum ar̂ rfSm T ̂ r,-

(̂ ) •\3rfat^' ,ffW7rre^-'T^?nfiF^ 
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MINISTRY OF HOME AFFAIRS 

{Land Ports Author i ty of India) 

N O T I F I C A T I O N 

New Delhi, the 27(h, November, 2015 

G.S.K. W6(E} .—In exercise of the powers conferred by sub-section ( I ) read with clause fd) or 
suh-section (2) of section 35 and section 19 of the Land Ports Authority of India Act, 2010 f 3 J of 2010). the 
Land Pons Authority of India with ihe previous approval of the Central Government, hereby makes the 
fo l lowing regulations;, namely:— 

1. Short t i t le and commencement.— 

111 These regulations may be called the Land Ports Authority of India (Fees and Other Charges) 

Regulations, 2015. 

(2) They shall come into force on the date of their publication in tlie Official Gazette. 

2. Def in i t ions.— 

11) In ihese regulations, unless the context otherwise requires.— 

<a) "Ac t " means the Land Ports Authority of India Act. 2010 {31 of 2010); 

(bl ••Aulhoriiy" means Ihc Land Ports Authority of India constituted under section 3 of the Act: 

<cl "cargo terminal" means the area within the integrated check post where handling and storage for 
import or export of cargo is undertaken and includes covered godowns. sheds, roads, parking 
area tor cargo vehicle, open area with lorry weigh bridges and other support facilities such as 
cargo terminal building where offices of customs, custodian, clearing and handling agents. 
banks, etc., are housed: 

(dl "other facilities" means facilities or services like office accommodation, hotels, restaurants or 
canteens, kiosks or booths or counters or hoardings provided in rest rooms or in open area. 
walling hall, sheds etc. and includes postal, money exchange, insurance, etc.. and other services 
ai an integrated check post: 

(c) "passenger terminal" means the area within the integrated check post where passengers have 
access and include covered buildings or sheds and open urea including parking meant for them. 

<:> Words and expressions used herein and not defined, but defined in the Act. shall have the meanings 

respectively assigned to them in rhe Act. 

X Fees. rent. etc.. for services provided in the cargo terminal .— 

i l l The Authority may charge fees for handling and transportation of cargo, warehousing, weighmem. 
entry and parking fees for cargo vehicles and such other services provided at the cargo terminal. 

12* The lees charged under sub-regulation f I) may be fixed by the Authority depending upon market 

conditions, volume of trade, cost of input and other trade practices prevailing in and around ihe 

concerned integrated check pott, 

4. Fees. rent, etc., Tor services provided in Ihe passenger terminal.—The Authority may charge such lees. 
rent. etc.. as it may determine from time to lime, towards parking of vehicles and other services provided to the 
passengers and other visitors in the passenger terminal. 

5 Fees, rent . etc.. for certain facilities and services.— 

H i The Authority may charge such fees. rent, etc., as it may determine from time i» linte, for providing 
accommodation to various agencies including Government Departments and Other serviee providers 
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like hotels, restaurants or canteens, kiosks or booths or counters or hoardings provided in the 
integrated check post. ., 

(2) The Authority may charge fees for providing consultancy services for construction or management 
and other related services lo outside agencies, al such rates as may be fixed by it from time to time, 
depending upon the nature, volume, period, cost etc., of such services or facilities, 

6. Review of fees, rent and other charges.— 

(11 The Authority may, from time to time, review and modify the structure of fees, rent and other charges 
lo be collected from various users of the integrated check post. 

(2) The periodicity of review made under sub-regulation (I) may be decided by the Authority keeping in 
view the circumstances necessitating such review. 

[F. No. 13/4/2013-BADP (LPAI)J 

YUDHVIR SINGH SHAHRAWAT. Chairman 

Priimd hy llie Manager. GnVenimeiK ttf India Press. Ring Rewd, Muyapuri. New Delhi-110064 
and Published hy ilu- Comiollei Of Publications. Delhi-110054. 
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